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1. Union of India represented by its
Secretary, Ministry of Telecommuni-
cation, New Delhi

Telecommunications, Trivandrum and

'3, The District Manager,

Telecommunications, Ernakulam Respondents
M/s. N. N. Sugunapalan & Counsel for the
P. K. Madhusoodanan applicant

ORDER

Hon'ble Shri G. Sreedharan Nair

Heard counsel for the applicant.
2. The relief that is claimed in this application
v .

by the son of a deceased Telecommunication Office

Assistant, who expired on 28.4.1979, is to direct the

respondents to consider his case for compassionate

appointment and for quashing the orders rejecting

the ;equeSt in that behalfe.
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3. | Time and again, this Tribunal had occasion to lay
down tﬁat the objectia® of compassionate'apéointment‘to
the.dépendénts of deceased Government eﬁployeejisvfor
immédiate assistaéce in cases where £he family-of the
deceased ié inﬁiﬁdigent circumstances so that it cannot
pull off in view of the demise of the bread.winner. In
the instant case, it is‘seen that immediately after the
déafh of the employee, his widowb the mother of tﬁe
applicantlput in a representation for compassionate
appointﬁenﬁyhich was examined.bY'thé High Power:Committee
- and was rejectéd as early as on 19.3.1980. The fact that
the applicanﬁ had not attained méjorit? at'theltiﬁe éf.
.the death of his father does not mean that on attainment
of majority, years aftef the death of:the Government
servant, he can stake a claim for compassionaté appointment
' in relaxation of pormal Recruitment Rules. The réquest
made by the applicant ié again seen to have been examined .

by the High Power Committee and not approved, for which

in the circumstances of the case, it cannot at all be

faulted.
4. The applicatian is rejected.
(N. V. Krishnaﬂf/izi> (G. Sreedharan Nair)
Administrative Member Judicial Member
14.3.1989 14.3.1989
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